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food assistance of the order of U.S. 
$46 million have already commenced. 
. Supply of 1.5 million tonnes UDder 
Plr480 is expected to be authorised 
shortly. Besides direct foOd auist-
ance, Government is also tll'ing to 
obtain indirect asaistance ill the fonn 
of financing fertilizers,. peatlcldes etc., 
for growig mOre food as also other 
types of assistance such as debt 
rescheduling which would release 
foreign exchange resources for pur-
chase of food on World markets. The 
nature and extent of :this type of 
asaistance is under consideration of 
the member countries and institutions 
of the Consortium. 

Aiel BeeeivecJ. from Abroad 

·6'11. Sbri D. N. Pato4ia: Will the 
Minister of FIDanee be pleased to 
state: 

(a) the annual aid receivad separate-
ly from Rupee-payment countries and 
from non-rupee payment ~ 

from 11161 onwards; 

(b) the amount utilised, the amount 
lapsed and the amount repaid out of 
the total amount of aid sanctioned; and 

(c) the percentage of the aid receiv-
ed from rupee-payment countries 
which was untied and was non-project 
aid as compared to the Non··rupee pay-
ment countries? 

The Deputy prime Minister and 
Minister of Finance (Shri Morarji 
Desai): (a) and (b). A statement is 
laid on the Table of the House. 
[PlaCed in Library. See No. LT-744I 
67]. 

(c) Nil (as no aid received from 
rupee payment countries is untied). 

U.S. Financial Loan 

*674. Smt A. B. Vajpayee: 
Shri Kaawar Lal Gupta: 

Will the Minister of Finance be 

pleased to state: 

(a) whether it is a fact that in an 
agreement slcued recently with the 

Un,ited St,tes of America,. India will 
get a credit of Bs. 90 crores;aod 

(b) if so, the main details of the 
agreement and the purpose for whiCh 
the credit will be utilised? 

TIle . Deputy Prime MInister and 
.1WDJ8ter of FiDaace .(Shrl MorarJi 
De8al): (a) Yes, Sir. The Agreement 
relating to the 'Commodity Programme 
Assistance-1OO7' fOr $ 132 mlillon 
(Bs. 99 crores) was signed \Vlth the 
United States AgencY for Intemational 
Development on the 10th May, 11J6V. 

(b) According to the Agreement, 
there is to be no repayment of the 
principal amount for the first teR 
years; the repayments will then com-
mence and be made in dollars in ap-
proximately equal half yearly iDStal-
ments over the next thirty years. In-
terest is payable semi-annually 1& 
dollars at the rate of 1 per cent per 
annum during the first ten years and 
thereafter at the rate of !i per cent. 
per annum for the remaining 30 years. 
The loan will be used to finance 
foreign exchange costs of ~ 

from U.S.A. of a broad variety of com-
modities and euqipment such as ferti-
lizers, pesticides, machinery partl!, 
spare parts and other commodities re-
quired to help increase both agricul-
tural and industrial production. 

Freight Charges on PL-i80 Imports 

;'675. Shri Vishwa Nath Pandey: 
Will the Minister of Finance be pleas-
de to state: 

(a) the total freight charges for 
PL-480 imports in terms of foreign 
exchange during the current year; 

(b) whether -these charges are con-
~  to be on the high sides; and 

(C) how it is proposed to meet these 
charges? 

The Deputy Prime MlD1ster and 
MJDiBter of Finance (Shri Morarji 
~  (a) and (b). The total freight 
charges for 1967-88 cannot be stated at 
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·tItla .tace as total.PIAIO i.mpoaU of 
. l'ood.grai.ns; cotton, .oyilbean· oil, etc. 
-which are Hkelj' to ·materJBliae -are' Dot 
~ Hawver . the 'approxlmate 
'IIIIiit costs of freight which we have to 
'1M!ar are as foDowr.·· 
'. 

(i) For every one million tonnes 
of wheat and mllo-Rs. 8 
crores. 

'(ii) For every one lakh bale:!! of 
cotton-"Bs. ODe crore. 

(iii) For every ~ lakh tOMes of 
lOyabean oil-Rl. 1.80 crores. 

'These charges are the same as at 
-world market rates since the e2'CelS, 
'if any, for shipments on American 
-"ssels is absorbed by the U.S. Gov-
-enunent. 

(c) Payment for freight charI. is 
-made from our free foreign ezehange 
lI"esources. 
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*'17. Shri Eo K. Nanur: Will the 
MiDister at......... he pJ.eUect to 
'atilte: . .. 

(a) the steps taken by Government 
to tighten up the tax collection machi-
Dery with a view to checklftJ evasion 
of taxes; and 

(b) the amount of the tax lUTeal'S 
written oft by Government trom'l963 
upto the end at 1968? 

'!'he MbWIter of State III the MIaIs-
try of I'IIIuce (8hri K. O. PaId): Ca) 
Some at the steps taken reeently to 
tighten up the tax collection machi-
nery are-

(i) gradual taking over of reo 
covery work trom· the State 
Governments; 

(ii) introduction of functional dlI-
tribution of work under 
which the work of collection 
of tax dues would be entrust-
ed to Income-tax OfIlcera en-
gaged excluaive17 on this 
work; 

(iii) periodical review of the 
arrear tax demands; 

(iv) furnishing of details of assets 
of the defaulters to Tax Re-
covery Offtcers along with tax 
recovery certificates; 

(v) raising of rate of interest in 
case of delayed payments from 
" per cent to 6 per cent with 
effect from 1st April, 1985; 

(vi) recovery at tax from a Direc-
tor of a company under certain 
circumstances in case the  tax 
cannot be recovered from the 
company; and 

(vii) production of tax clearance 
certificate in respect of trans-
fer of properties whose value 
exeeed8 RI. SO,OOO. 




